
To,

F. No. /2-2S;- / CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal

West Block No 2, R.K. Puram, New Delhi-l 10 066
Dated.

ID No.

ItP/tJ'Il/;z.
1.2 ~or 'S-/;~

I

Sh. R.K. Jain
1512-B, Bhishm Pitamah Marg,
Wazir Nagar, New Delhi-110003

Subject: Information under Right to Information Act 2005.

Sir,

Please refer to your RTI application No. J0367/;?- Dt.
I tf /P3J./T= and our ID No. 1,;( ~.tiIJ-the information received

» ( ,

from di2{P;i c,& J containing is enclosed herewith
for your reference please. C:;9 ~

You are, Therefore, requested to please acknowledge the receipt and
deposit Rs. /7/, 1- (@ 2/ - per page) to this Tribunal by cash or DD
in favour of Acco'6.ntsOfficer, CESTAT,New Delhi.

Note:- RTIapplication's replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for
facilitation, CPIOs are nominated at all outer benches separately.

If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon'ble First Appellate Authority, CESTAT New
Delhi.

(v.~~-
Central Public Information Officer

1 J II« .,



Customs Excise and service Tax Appellate Tribunal
West Block No.2 R.K. Puram, New Delhi-l10066

Excise Division Bench

Subject: Reply of RTI No. PI19511 0367117, ID NO.12-25/20 17 dared
14.03.2017

Information sought by information seeker given as below for said RT1.

Point-(A) The copies of the Hon 'ble High Court orders and Supreme
Court orders for the period 0110112017 to 10.03.2017 is enclosed.

Point- (b) The copies of the Register, records for the period 02/02/2017 to
10103/2017 is enclosed.

Point-(c) Registeriopy may be seen please.

TOTAL PAGES:88

DATE-
.S'

ASSis1~r
Excise Division Bend!

COPY To

c.P.I.O.



To,

F. No. /o(~.2s/ CESTAT/CPIO-ND/VPP/2017
Customs Excise and Service Tax Appellate Tribunal

West Block No 2, R.K. Puram, New Delhi-IIO 066
Dated. ?joLf1I;;z

I 7

ID No. /;;~,;lS:/2e/~

Sh. R.K. Jain
1512-B, Bhishm Pitamah Marg,
Wazir Nagar, New Delhi-110003

Subject: Information under Right to Information Act 2005.

Sir,

. Please refer to your RTI application No. /0.3 6 ?/,Ar Dt.
it;fo3/1r and our ID No. /..;?raatr; the informati'on received

from 012. {Ctu.d<fz5ziD3 ~containing I is enclosed herewith
for your reference please.' 6 D6 ?~

You are, Therefore, requested to please acknowledge the receipt and
deposit Rs. 6·/2/~ (@ 2/ - per page) to this Tribunal by cash or DD
in favour of Accouhts Officer, CESTAT,New Delhi.

Note:- RTI application's replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for
facilitation, CPIOs are nominated at all outer benches separately.

If aggrieved, you may file an appeal under section 19 of RTI Act
within thirty days before Hon'ble First Appellate Authority, CESTAT New
Delhi.

(VP.lta:.-w;1' )b '-I '(l
Central Public Info=0~ Officer /

\
\
\ r::!\(~' \
\ ,..



/) r-;;-;-;--

CUSTOMS, SERVICE TAX & ANTIDUMPING BRANCH

l.D.No.12-25/20 17
Dated: 05/04/2017

Subject :_ R.T.I. application NOooP-195110367/2017 dated 14/03/2017 filed by Sh.R.
KJain (CPIO 10 NO. 12-25/2017 dated 15/03/2017).

The parawise information relating to subject RTI applications is as

under.

4(A) In this regard please fine enclosed herewith copies of orders,
Judgements. Degrees and notices received from Hon'ble High Court and
Supreme Court (consisting of 305 pages) from 01101/2016 to 31/03/2017

are enclosed.

4(B) Copy of Diary Register of Supreme Court and High court order
consisting of 3 pages(pages Sr.No.I-3) for the period from 01/01/2017

to 31/03/2017
enclosed.

4(C) Compliance of Hon'ble Supreme CourtlHigh Court orders is consisting of one

page.

CPIO is requested to transmit the same to the applicant.

~;!!r
Customs Branch

~~
}\~O

Encl.i- 306 Pages.

Head Clerk
To

CPIO,CESTAT,
Delhi



F. No. 12-25/ CESTAT/CPIO-ND/VPP/2016
Customs Excise and Service Tax Appellate Tribunal

West Block No 2, R.K. Puram, New Delhi-IIO 066
Dated: 03.04.2017

ID No. 12-25/2017

To,
Sh. R.K. Jain
1512-B, Bhishm Pitamah Marg,
Wazir Nagar, New Delhi-110003

Subject: Information under Right to Information Act 2005.

Sir,

Please refer to your RTI application No. 10367/2017 Dt.
14.03.2017 and our ID No. 12-25/2017 the information received from
SM Branch containing 55 pages is enclosed herewith for your reference
please. (SS)("L :::..~!S-1/ D)

You are, Therefore, requested to please acknowledge the receipt and
deposit Rs. 50-(@ 2/ -* per page) to this Tribunal by cash or DO in favour
of Accounts Officer, CESTAT, New Delhi.

Note:- RTI application's replies which are related to outer benches may be
gathered form there by filing RTI applications there directly, for
facilitation, CPIOs are nominated at all outer benches separately.

N DIE I, ,* Please deposit Rs 60/-, as Rs. 50/- is to be adjusted against the
CIC order No. CIC/SB/C/2016/000011 dated. 23.02.2017 in CPIO ID No.
10-68/2015.

Hence, the aforementioned CIC order is complied.

1~
(V.P. Pandey)

Central Public Information Officer
Copy to:

Sh. K.L. Das
Designated officer, IC (8J)
Central Information Commission,
August Kranti Bhawan, Bhikaji Cama Place,
New Delhi- 110066- For informationoiL CUSTOMS, EXCISE & SERViCE ~Ummm TRISUNAl

NEW ogi. h: 110066
IS S U :_'~~-1' -." '"

- 6 APR 2017



F. 0.32(33) MISC/RTI-SM/20 17
CUSTOMS, EXCISE & SERVCICE TAX APPELLATE TRIBUNAL.

West Block No.2. RI<.Puram, New Delhi.
SM API)I:!\I~ BRANCH.

NOTE

Subject: Information sought under RTI Act 2005- RTI
No. P-195/10367/17 dated 14/03/2017
and reminder dated 27/03/2017 filed by Sh.
R.K. Jain. -reg.

Ref : ePIO 10 NO.12-25/2017 dated 17/03/2017

Please refer to note dated 17/03/2017 of CPIO issued under 1.0.
No.12-25/17 on the captioned subject. In this context, it may please be
noted that similar information sought by the applicant were furnished to
him till 25/01/2017 vide reply to RTI 10 N,o. 10294/17 dated 10/01/2017
(CPIO 10-12-2/17). The information pertain'ro period from 27/01/2017 to
27/03/2017 is as under:-

4-(A-8). Photo copies of the correspondences with enclosures,
orders, directions, judgments, degrees, and notices
received from the Hon'ble High Court and the Hon'ble
Supreme Court of India and copies of the relevant pages of
concerned register's ( 55 pages in total) are hereby
forwarded for onward transmission to the applicant after
receipt of appropriate charges as envisaged under RTI Act,
2005.

4(C). Details of compliance of the said order including remand
cases by Hon'ble Supreme Court of India and Hon'ble
High Court, are available in the register. Copies of
relevant pages of the register are enclosed.

The applicant may be informed accordingly.

Tech
Single Me

Date: 28/03/2017
->

To,~
V ~~;Assistant Registrar/

CPIO, New Delhi.

Enclose: As above ( total 55 page).
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Ref. No. :RTIIP-195110367117
Dated : 14-3-2017

Shri V.P .Pandey
CPIO & Asst. Registrar
Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi - 110066

1. Name of the Applicant R.K. Jain
-.--+-----------1-----------------------1

1512-B, Bhishrn Pitamah Marg
WazirNagar
New Delhi-ll0003

2. Address

(b) Phone Nos. 09810077977,011-24651101,011-24690707

011-24635243(c) Fax No .
. ....···-_·----------;--------------------1

.3. Whether a Citizen of India Yes

4. Particulars of Information

Details of information
required

(A) Please provide copies of the correspondences
with enclosures, orders, directions, judgments,
degrees, and notices received from the Hon'ble
High Courts and the Hon'ble Supreme Court of
India from· 1-1-2017 till the date of the
providing the information.

(B) Please provide copies of the registers, records,
computer data diarising the communications,
notices, directions, judgments and degrees
received from the Hon'ble High Courts and the
Hon'ble Supreme Court ofIndia from 1-1-2017
till the date of providing the information.

(C) Please provide details about compliance of the
said orders including remand cases by Hon'ble
Supreme Court and High Courts .

... .~.9te:-Please provide pointwise information/
,;,.' .

response for each of above points.

5. I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.



-2-

16. A Postal Order No. 38F 170550 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable.

7. As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application. .s..

Telephone No. : 9810077977
011-24651101,24690707

Fax No. 011-24635243
Place: New Delhi
Encl. : as above


